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1 2 3 4 5 6 7 8

2011-12 1743 202 200 53 9 232 2439

2012-13 1509 200 150 35 10 225 2129

2013-14 1208 129 129 28 6 126 1626
(upto
31.10.13)

(c) As per information received from NCM, details of total number of
complaints received and disposed off by the National Commission for Minorities
(NCM) during the last three years and the current year is as below:—

Sl. Year Closed Forwarded Report Under Total
No and called process

Closed

1. 2010-11 1486 609 283 0 2378

2. 2011-12 1159 757 249 274 2439

3. 2012-13 944 672 161 352 2129

4. 2013-14 (upto 454 393 243 536 1626
31.10.13)

(d) As per NCM Act, 1992, NCM is entrusted with the grievance redressal
of the religious discrimination cases received. Accordingly, a Grievance Redressal Cell
is established in the Commission and the complaints received are entered in the
computerized register. Proper follow up of the complaints was taken up with the
concerned authorities after approval of the competent authority in the Commission.
The action taken along with the final decision was intimated to the complainant in
due course.

Schemes for welfare of minority youth

403. SHRI K.C. TYAGI:
SHRIMATI RAJANI PATIL:

Will the Minister of MINORITY AFFAIRS be pleased to state:

(a) whether it is a fact that several minority welfare schemes have been
started by Government for the welfare of youth of minority community in the recent
past;
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(b) if so, the details thereof; and

(c) the status of implementation of the schemes, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI NINONG ERING): (a) to (c) Yes, Sir. Following new schemes have been started
during 2013-14 for the welfare of minority youth:—

(i) Skill Development Programmes: Ministry of Minority Affairs has launched
"Seekho aur Kamao (Learn and Earn)", a new 100% Central Sector Scheme
for Skill Development of minorities. The scheme aims at upgrading the
skills of the minority youths in various modern/traditional vocations
depending upon their educational qualification, present economic trends and
the market potential, which can earn them, a suitable employment or make
them suitably skilled to go for self employment. The scheme puts a condition
on Project Implementing Agencies (PIAs) to ensure minimum 75%
employment of trained youths, out of which 50% should be in organized
sector. The target for 2013-14 is to skill 7,500 beneficiaries with an
allocation of Rs. 17 crore. A pilot project for 500 minority youths has
already been launched in collaboration with IL&FS Skill Development
Corporation at 5 (five) locations namely, Delhi, Kolkata (West Bengal),
Bengaluru (Karnataka), Barnala (Punjab) and Shillong (Meghalaya).
Ministry has already taken action for empanelment of PIAs. NMDFC has
also signed an Memorandum of Understanding (MoU) with Maruti Suzuki
India Limited (MSIL) on imparting "Driver's Training to youths belonging
to Minority Communities". The drivers training programme has already been
launched in Karnataka during November, 2013.

Further, Multi-sectoral Development Plan (MsDP) has also been restructured
to the effect that at least 10% of the allocation given to the States, would
be earmarked for the skill training related activities of minority youth. The
target is to skill 60,000 beneficiaries with an allocation of Rs. 125 crore.
During 2013-14, project proposals of Rs. 22.98 crore for skill trainings
of 17876 persons have been approved.

(ii) Padho Pardes, the scheme of interest subsidy on educational loans for
overseas studies for minority students: The objective of the scheme is
to award interest subsidy to meritorious students of economically weaker
sections of minority communities so as to provide them better opportunities
for higher education abroad and enhance their employability. The subsidy
is granted on the interest payable for the moratorium period of education
loans for overseas studies to pursue approved courses of studies at Masters,
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M. Phil and Ph.D. levels. The scheme is linked with the Educational Loan
scheme of Indian Banks Association (IBA). Total family income from all
sources of the eligible candidate shall not exceed Rs. 6.00 lakh per annum.
Scheme has been formulated and Expression of Interest (EoI) has been
invited from 8 Nationalized Banks to act as nodel bank, through Limited
Tender.

(iii) New Component under Coaching and Allied Scheme: During 2013-14,
a new component under this scheme has been added on pilot basis for
focused preparation of minority students at class XI and XII with Science
stream. The rate of financial support for a selected student under this
component is upto Rs. 1,00,000/- (one lakh) per annum. Three Institutes
have been selected one each from Maharashtra, Karnataka and West Bengal.

(iv) Scheme for Support for Minority Students clearing Prelims conducted
by Union Public Service Commission (UPSC), Staff Selection Commission
(SSC), State Public Service Commissions etc.: The objective of the
Scheme is to provide financial support to the minority candidates clearing
Preliminary examinations conducted by UPSC, SSC and State Public Service
Commissions to adequately equip them to compete for selection in
Civil Services in the Union and State Governments and to increase
representation of the minorities in these services. Financial support is given
to candidates clearing Preliminary examinations of Group A and B (Gazetted
and non-Gazetted posts). The rate of financial assistance is Rs. 50,000/-
for Gazetted post and Rs. 25,000/- for non-Gazetted post, for minority
candidates having family income not exceeding Rs. 4.50 lakh per annum.
Applications from eligible candidates have already been invited.

Corruption in Waqf Boards

404. SHRIMATI NAZNIN FARUQUE: Will the Minister of MINORITY AFFAIRS
be pleased to state:

(a) whether it is a fact that there is rampant corruption and misappropriation
of funds in Waqf Boards;

(b) if so, the details thereof, State-wise; and

(c) what steps are being taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI NINONG ERING): (a) and (b) As per the Waqf Act, 1995, the Waqf Board
in a State is established and administered by the respective State Government. In


